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NewDclhj, theTt Septen&er, 2006

G.S.R 537 (E).-In erercise oflhe powers confened
by clausc (u) of Sub-section (2) of Section 176 of the
Elcctricity Act, 2003 (3 6 of20oi), Ure Cenfiai Gwemrnenl
hereby makes the following Ruleslo amend t}le Appeal to

dre Appellate Aulhori ty Rules, 2004, namely :-
l. ( I ) Thase rulcs mry be called Ure App%t to thg

Appellate Authority (Ame,rdmcnt) Rules, 2006.

(2) TIE shall cofl€ into force on the date oftheir
pubiicaticn in the Official Gazelte.

2 In fte Appeal to the Appellatc Authority Rules,

2004, for rule (3), the following nrle shall bc

subsdtuted, namely r-
"(3) Appellate Authority.-For the purpose of
appeal ullder Section 127, ure State Goverrunent
may, by notification in the Official Gazctte,

constitute an AppcllaE Authorily consisting of
one or more pcrsons such thal ooe of the persoDs

shall have knouledge of matters rclated to
assessnent ofelect icity ch ges and none ofthen
slrall be directly rclated to fie alfairs of the

territoriat jurisdiction of the licensee or supplier
of the electricih".

[r. No. 23163/2003-R& R]

A.JAY SHANKA& Addl SecY

Note : The Pnncipal Rules were publishcd vi& G S.R

256G,). dated e 16fi Aptil. 2004 in the Gazette of

lndir datcdthe l6th Apr . 200l.
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